9th September, 1933

THE]|

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume VI, 1933

(5th September to 14th September, 1933)

SIXTH SESSION

OF THE

FOURTH LEGISLATIVE ASSEMBLY,
1933

NEW DELHI
GOVERNMENT OF INDIA PRESS
1934



Legislative Assembly.

President :)
Tes HoNouraBLE Str SEANMUEHAM CaETTY, K.C.LE.
Deputy President:
MRr. AspurL MATIN CEAUDHURY, M.L.A.
Panel of Chairmen:
Mr. H. P. Mooy, M.L.A.
Mr. K. C. Nroay, M.L.A,

Sk Lesruie Hupson, K1., M.L.A.

Sm ABDULLA-AL-MAMUN SurrRAWARDY, KT., M.L.A.
Secretary:;
‘Mum MurAMMAD Rari, BAr.-AT-Law.
| Assistant of the Secretaryy

Rar Bamapur D. Durr.

Marshal :
Caprary Hasr Sarpar Nur Ammap Kmaw, M.C., IOM, EA

Committec on Public Pstitions :

«Ir. Ampor, MATIN CEAUDHURY, M.L.A., Chafrman.
S Lzsue Hopsow, Kr., M.L.A.

Mz, B. SrrarAMARAJU, M.L.A.

MR. Gava Prasap SmwgH, M.L.A.

Konwar Haser Ismamn Arnr Knan, O.B.E.,, M.L.A.



OONTENTS.

VoLuME V1.—5th September to 14th September, 1933.

Pagems.

"T'UBSDAY, 5T8 SEPTEMBER, 1933—
Questions and Answers . .891—9840

Unstarred Questions and
Answers . . o .

Election of Members to the
BStanding Committees for the
Departments of Commerce
and Industries and Labour

Btatements laid on the Table .

The Hindu Widowa’ Right of

. aintenance Bill—Circulat-
ed . . . . . 956—89
Indian * Khaddar ”’ (Name
Protection) Bill—Referred
to Select Committee . .

The Removal of Doubts about
the Application of the Doc-
trine of Representation, in
case of Succeesion to B8tri-
dhan under the Da.yabhsg
Bill—Circulated .

The Ajmer-Merwara Juvenilen
8mpking Bill—Passed

“The Untouchability Abolition
- Bill—Discussion not con-
cluded .992-1001

940—50

951
951—56

969—87

987—90

990—92

WEDNESDAY, 6TH SEPTEMBER, 1933—
Questions and Answers .1003—46
Statements laid on the Table .1047—54
Bills passed by the Council

of State .
Meuuge from the Council of
Btal 1055

The Cotton Textlle Industry
Protection (S8econd Amend-
ment) Bill—Passed

The Indian States (Proteo-
tion) Bill—Discussion not
concluded . . . .1077—94

10565

.1056—177

‘TEURSDAY, 7TH SEPTEMBER, 1933—
Questions and Answers . 1095—1119

Motion for Adjournment e
Forfeiture by Government
of the Free Press Journal

Joat-—Ruled out of
. 1119—1120

The Murshidabad Estate

Adltl:axmotéo:h Bill—Pre-

sen on () ngort of
the S8eleot Committee . 1121

Pagns,
THURSDAY, 7TH SEpTEMBER 19 3 N
—oonid.

Statements laid on the Table .1121—26
Statement of Business . . 1126

Reeolution re Proprietary

Rights of Citizens in
Land—Adopted . . .1120—51

Resolution re Admissions to

the Military Academy—
Withdrawn . . .11561—83

Resolution re Grievances of the
Travelling Public on the
Assam Bengal Railway—
Discussion not concluded .1164—69

FripAY, S8TH SEPTEMBER, 1933—
Statements laid on the Table .1171—74
Meesage from the Council of

State . . 1176
Statement of Bunne- . .11756—176
The Reserve Bank of India

Bill—Introduced - .1176—80
The Factories Bill—Introduoc-

ed 1180—81
“The Indian Tea 'Uontrol Bill-

Introduced. . .1181—82
The Indian States (Protec-

tion) Bill—Discussion not

oconcluded . 1182—122¢4

SATURDAY, 9TH SEPTEMESER, 1933—

Motion for Adjournment ve
Expulsion order passed by
the Commissioner on some
Residents of Phulra State—
Request for leave to be re-
newed .

The Indian States (Proteot\on)
Bill—Circulated .1225—28

Demands for Excesa Grsnt.e .1229—31

Demand for Supplanentary
Grant . .

1225

.1231—50

MoNDAY, 11TH SEPTEMBER, 1933—
Questions and Answere . .1251—81
Unstarred Questions and

Answers . . .1281—90

Motion for Adjournment b”

Exp the Commissioner on lomz

Residents of Phulra State—
Ruled out of order . .1201—90%




Paagss,
MoNDAY, 11th SkprEMBER, 1933
—conid.

Statements laid on the Table .1292—93

Election of Members to the
Salt Industry Committee .1293—94
The Imperial Bank of India
(Amendment) Bill—Intro-
duced . . . .

The Indian Lac Cess (Amend-
ment) Bill—Introduced .1294—956

The Reserve Bank of India
Bill—Discussion on the mo-
tions to refer to Joint Com.
mittee and to circulate—not
concluded . 1295—1332

Tourspay, 12TH SEPTEMBER, 1933—
Questions and Answers . .1333—88

Motion for Adjournment re

Alleged Scurrilous Article

in the Daily Qazeite re Mahat-
ma Gandhi—Talked out .1388—91,
1419—44

The Reserve Bank of India
Bill—Discussion on the mo-
tions to refer to Joint Com-
mittee and to circulate not
ooncluded . . . 1391—1419

1204

i

Paams.

- WEDNESDAY, 13TH SEPTEMBER, 1933—

. 1446—T72

and
.1472—85

Questions and Answers

Unstarred  Questions
Answers . .

The Indian Income-tax
(Amendment) Bill—Presen-
tation of the Report of the

mmittee on Petitions . 1485
e Reserve Bank of India
Bill—Referred to Joint
Committee . 1486—1531

THURSDAY, 14TH SEPTEMBER, 1933—

Message from the Council of

/St&t& . T e . . 15633

: e Imperial Bank of India

(Amendment) Bill—Referred

to Joint Committee .1533—56

The Indian Merchant Ship-
ping (S8econd Amendment)
Bill—Passed . . .1556—568

The Murshidabad Estate Ad-
ministraton  Bill—Passcd
as amended .1

558—ss.

TR



LEGISLATIVE ASSEMBLY.

Saturday, 9th September, 1933.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

MOTION FOR ADJOURNMENT.

ExpPULSION ORDER PASSED BY TNIE COMMISSIONER ON SOME RESIDENTS OF THB
I’HULRA StATE.

Mr. President (The Honourable Sir Shanmukham Chetty) : Just
about five minutes back, I received a notice of a motion for adjournment
from the Honourable Member, Maulvi Muhammad Shafee Daoodi, on a
matter of urgent public importance, namely, the Government not accept-
ing short notice of a question on a matter of urgent public importance
which relates to the expulsion order passed by the Commissioner on some
_residents of Phulra State within seven days from the date of the order.
Is the Political Secretary in a position to state whether Phulra State is an
Indian State ?

Mr. B. J. Glancy (Political Secretary) : As far-as T understand, it is
not an Indian State. It is situated partly in the district of Hazara on the
North-West Frontier Province and, partly, I understand, in tribal terri-
tory. I am not fully conversant with the situation myself and I, there-
fore, asked for the usual period of notice in order to enable me to study
the position.

Mr. President (The Honourable Sir Shanmukham Chetty) : Under
these circumstances, I would permit the Honourable Member, if he still
desires, to make this motion on Monday, and I will waive the objection on_
the question of urgency. It will then be decided whether it is in order or
not when the Honourable Member makes a motion on Monday.

Maulvi Mubhammad Shafee Daoodi (Tirhut Division : Muham-
madan) : All right, Sir.

THE INDIAN STATES (PROTECTION) BILL.

Mr. President (The Honourable Sir Shanmukham Chetty) : Has
the Honourable the Home Member got to make any statement with regard
to the suggestion made yesterday by Sir Cowasji Jehangir ?

The Honourable Sir Harry Haig (Home Member) : At the end of
our proceedings yesterday, my Honourable friend, the Leader of the
Independent Party, speaking on behalf of that side of the House, szid that
he was prepared to accept the amendment for circulation of this Bill by
7th January, 1934, and he appealed to the Government, if they were also
prepared to'accept it, to announce their decision at once, so that we could

(1225 )
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1928 LEGISLATIVE ASSEMBLY. ~ [9rm Seer. 1933,

{Sir Harry Haig:] -
save time and close the debate. Well, Sir, the object of Government, a8
I have already explained, is that the House should take a final decision on
this Bill not later than the end of the next Budget Session. After going
into the details, we have thought that that result can be achieved by the
method proposed by my Honourable friend, the Leader of the Indepéndent
Party. We have no objection to eriticism and to the fullest examination
of the provisions of this Bill. (Hear, hear.) We propose that the motion
for Select Committee should be taken up after receipt of the opinions at
the very beginning of the January Session and I hope we might expeect
perhaps that Honourable Members who have already made speeches will
not at any rate repeat the same remarks on that occasion. (Laughter.)
I should be very glad to set an example myself. The Government are,
therefore, prepared to accept the amendment for circulation. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair takes it that, in view of what the Honourable the Home Member has
said on behalf of Government, it is the desire of the House generally to
close the debate now.

Several Honourable Members : Yes.

Sirdar Harbans S8ingh Brar (East Punjab : Sikh) : I quite agree
that the debate should be closed, but my.remarks yesterday had been mis-
understood in some quarters and 1 just want to speak for a minute or two
to clear up that misunderstanding. Yesterday I was developing my
argument regarding the paramountcy and that the funection of protecting
a State from external aggression as well as from internal commotion was
resting with the Paramount Power and that the Paramount Power was
asking us to share the responsibility regarding the protection of the Indian
States, in one manner and not in the other. I had not yet completed my
arguments, but my remarks have been misunderstood in some quarters as
would appear from the reports appearing in this morning’s newspapers in
Delbi and other places. It has been understood that I was opposing the
Princes and their cause. I was simply attacking the Government regard-
ing their desire to ask us to share with them the responsibility of the
fun«tions of paramountcy in one direction and not in the other. I meant
no reflection on any Indian State, nor on any Prince, nor on their Govern-
ments, and much less against my esteemed friend, His Highness the
present Chancellor of the Chamber of Princes. I do not desire in any
way to lengthen the debate, but I simply wanted to make thesec remarks
to clear the misunderstanding and, I hope, the Press would clear it in the
way that I have explained just now. Yesterday I had not developed my
argument and, unless 1 had done so, the Press had no right to conclude
that I meant any reflection on anybody and that I was against the Princes.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I
want to say one word.....

. Mr. President (The Honourable Sir Shanmukham Chetty) : What
is meant by saying one word ¢ Does the Honourable Member want to
make a personal explanation ¢

Mlj, Lalchand Navalrai : I want to say a word with regard .to' the
statement made by the Home. Member about circulation. ~, * | '



THE INDIAN STATES (PROTECTION) BILL. 1227.
Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair understood that it was the general desire of the Hotise ty étbke:the
debate, Government having aecepted the motion for cireulation..
Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran :' Non-Mu-
hammadan) : Cannot an Honourable Member oppose the . motion for
circulation ?

Mr. President (The Honourable Sir Shanmukham Chetty) : Is it
the desire of the House that the debate should be continued ?

Several Honourable Members : No, no.’

Mr. Lalchand Navalrai : I am not advancing anything as regards
the debate. I am only making a suggestion with regard to the motion
for circulation ; if you permit, I will make that suggestion.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that the question be now put.

{Mr. President, by gathering the voices, declared that the ‘‘ Ayes’’
had it, when a division was asked for by Mr. Gaya Prasad Singh.)

{ When the division bell was ringing.)

Mr. B. R. Puri (West Punjab : Non-Muhammadan) : On a point of
order, may I make a submission ?

Mr. President (The Honourable Sir Shanmukham Chetty) : There
:annot be a point of order when the division is on.

The Assembly divided :

AYES—37.

Acott, Mr. A. S. V. Alitchell) Mr. A.
Ahmad Nawaz Khan, Major Nawab. ! Mody, Mr. H. P.
Allah Baksh Khan Tiwana, Khan Bahaduri Muazzam Sahib Bahadur, Mr. Mubam-

Malik. mad.
Bajpai, Mr. G. S. Mukherjee, Rai Bahadur S. C
Bhore, The Honourable Sir Joseph. Noyce, The Honourable Sir Frank.
Chatarji, Mr. J. M, Pandit, Rao Bahadur S. R.
Chimman Lal, Rai Bahadur Lala. Phookun, Mr. T. R.
Clow, Mr. A. G. Raghubir Singh, Rai Bahadur Kunwar.
Cox, Mr. A. R. Raisman, Mr. A.-
Dalal, Dr. R. D. Rajah. Rao Bahadur M. C.
DeSouza, Dr. F. X, Ramakrishna, Mr. V.
Ghose, The Honourable Sir Bepin Behary.| Rau, Mr. P. R.
Glancy, Mr. B. J. Roy, Rai Bahadur Sukhraj.
Graham, Sir Lancelot. Schuster, The Honourable Sir George.
Haig, The Honourable Sir Harry. Scott, Mr. J. Ramsay.
Hezlett, Mr. J. Shafee Daoodi, Maulvi Muhammad.
Hoon, Mr, A. Sher Muhammad Khan Gakbar, Captain.
Hudson, Sir Leslie. Singh, Kumar Gupteshwar Prasad.
Ismail Ali Khan, Kunwar Hajee. Singh, Mr. Pradyumna Prashad.
Ismail Khan, Haji Chaudhury Muham- | Sitaramaraju, Mr. B.

mad. Sloan, Mr. T.
Jadhav, Mr. B. V. Smith, Mr. R.
Jehangir, Sir Cowasji. Sohan Singh, Sirdar.
Kamaluddin Ahmad, S8hams-ul-Ulema Mr. | Studd. Mr. E.
Lal Chand, Hony. Captain Rao Bahadur | Tottenham, Mr, G. R. F.

Chaudhri. Uppi Saheb Bahadar, Mr.
Lee, Mr. D. J. N. Vasir Muhammad, Khan Bahadur Shaikh
‘Mackenziey Mr. R. T. H. Yakub. - .
Millar. Mr. E. 8. Wajihuddin, Khan Bahadur Haji. =~
Misra, Mr, B. N. Ziauddin Ahmad, Dr.
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1239 LEGHANIVE ASSRMBLY. [9TH SEPT. 1933.

Das, Mr. B, Puri, Mr. B. R.

Hari Raj Swarup, Lala., Reddi, Mr. T. N. Ramakrishna.
Jog, Mr. 8. G. Singh, Mr. Gaya Prasad.
Lalchand Navalrai, Mr. Thampan, Mr. K. P.

Neogy, Mr. K. C. ~
The motion was adopted.
Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘“ That the Bill to protect the Administrations of States in India which are under
the suzerainty of His Majesty from activities which tend to subvert, or to excite dis-
affection towards, or to interfere with such Administrations, be circulated for the
purpose of eliciting opinion thereon by the 7th January, 1934.”’

The Assembly divided :

AYES—66.

Abdul Matin Chaudhury, Mr. Mitchell, Mr. A.
Acott, Mr. A. 8. V, Mitra, Mr. 8. C.
Ahmad Nawaz Khan, Major Nawab. Mody, Mr. H. P.
Bajpai, Mr. G. S. Morgan, Mr. G.
Bhore, The Honourable Sir Joseph Muazzam Sahib Bahadur, Mr. Muham-
Chatarji, Mr. J. M. mad.
Chimman Lal, Rai Bahadur Lala. Mukherjee, Rai Bahadur 8. C.
Chinoy, Mr. Rahimtoola, M. Noyce, The Honourable Sir Frank.
Clow, Mr. A. G. Pandit, Rao Bahadur 8. R.
Cox, Mr. A. R. Phookun, Mr. T. R.
Dalal, Dr. R. D. Raghubir Singh, Rai Bahadur Kunwar.
Das, Mr. B. Raisman, Mr. A.
DeSouza, Dr. F. X, Rajah, Rao Bahadur M. C.
Dudhoria, Mr. Nabakumar Sing. Ramakrishna, Mr. V.
Ghose, The Honourable Sir Bepin Behary.| Rastogi, Mr. Badri Lal.
Glaney, Mr. B. J. Rau, Mr. P. R.
Graham, Sir Lancelot. Roy, kai Bahadur Sukhraj.
Grantham, Mr. 8. G. Schuster, The Honourable Sir George.
Haig, The Honourable Sir Harry. Scott. Mr. J. Ramsay.
Hezlett, Mr. J. Shafee Daoodi, Maulvi Muhammad.
Hoon, Mr. A. Sher Muhammad Khan Gakhar, Captain.
Hudson, Sir Leslie. Singh, Kumar Gupteshwar Prasad.
Ismail Ali Khan, Kunwar Hajee. Singh, Mr. Pradyumna Prashad.
Ismail Khan, Haji Chaudbury Mubam- | Sitaramaraju, Mr. B. N

mad. Sloan, Mr. T.
-Jadhav, Mr. B. V. Smith, Mr. R.
Jehangir, Sir Cowasji. Sohan Singh, Sirdar.
Kamaluddin Ahmad, Shams-ul-Ulema Mr. | Studd. Mr. E.
Lahiri Chaudhury, Mr. D. K. Suhrawardy, Sir Abdulla-al-Mamiin,
Lal Chand, Hony. Captain Rao Bahadur | Tottenham, Mr. G. R. F.

Chaudhri. - Uppi Saheb Bahadur, Mr.
Lee, Mr. D. J. N. Vazir Muhammad, Khan Bahadur S8haikh
Mackenzie, Mr. R. T. H. Yakub.
Millar, Mr, E. S. Wajihuddin, Khan Bahadur Haji.
Misra, Mr. B. N. Ziauddin Ahmad, Dr.

NOES8—T.

Bhuput Sing, Mr. Reddi, Mr. T. N. Ramakrishna.
Lalechand Navalrai, Mr. Singh, Mr. Gaya Prasad.
Neogy, Mr. K. C. Thampan, Mr. K. P.
Puri, Mr. B. R.

The motion was adopted.

The Honourable Sir Joseph Bhore (Member for Commerce and
Railways) : Sir, I do not propose to move this motion* today.

*¢¢ That this Assembly do signify its opinion in pursuance of sub-section (£) of
section 670 of the Merchant Shipping Act, 1894 (57 & 58 Viet. Ch. 60) that the .dues
imposed by the Order in Council of His MaJestv, dated the 17th December, 1931, in

respeet of ‘the Lighthouses and buoys specified in the Schedule thereto ought to be levied
in Bnhah India.”’

o
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DEMANDS FOR EXCESR GRANTS.

+CrviL.
MirxT.

The Honourable 8ir George 8chuster (Finance Member) : 8ir, ¥ beg
to move :

‘‘ That an excess grant of Rs. 23,675 be voted by the Assembly to regularise
the expenditure chargeable to Revenue actually incurred in excess of the voted grant.
jn the year 1930-31 in respect of ¢ Mint ’.”’

The motion was adopted.

SUPERANNUATION ALLOWANCES AND PHBNSIONS.

The Honourable Sir George Schuster : Sir, I beg to move :

‘¢ That an excess grant of Re. 6,05,127 be voted by the Amh:{ to arise
the expenditure chargeable to Revenue actnally incurred in excess of the voted gnlt
in the year 1930-31 in respect of ‘ Superannuation Allowances and Pensions ’.’

The motion was adopted.

STATIONERY AND PRINTING.
The Honoursble 8ir George 8chuster : Sir, I beg to move :
‘‘ That an exeess grant of Ra. 85,605 be voted by the Assembly to I;Enhﬂu
the expenditure chargeable to Revenue actually incurred in excess of the vo! grant
in the year 1930-31 in respect of ¢ Stationery and Printing ’.”’

The motion was adopted.

REFUNDS.

The Honourable 8ir George Schuster : Sir, I beg to move :

‘¢ That an excess grant of Rs. 11,89,271 be voted by the Assembly to regularise
the expenditure chargeable to Revenue actunally incurred in excess of the voted grant
in the year 1930-31 in respect of ¢ Refunds ’.”’

The motion was adopted.

CoMMUTED VALUE OF PENSIONS.

The Honourable 8ir George Schuster : Sir, I beg to move :

‘“ That an excess grant of Rs. 3,20,354 be voted by the Assembly to regularise
the expeunditure chargeable to Capital actually incurred in excess of the voted grant
in the year 1930-31 in respeet of ‘ Commuted Value of Pensions ’.’’

The motion was adopted.

LoaANs AND ADVANCES DEARING INTEREST.

The Honourable 8ir George Schuster : Sir, I beg to move :

‘¢ That an excess. grant of Rs. 2,30,88,871 be voted by the Assembly to regularise
the expendituye actually incurred in excess of thé voted grant in the year 1930-31 in
respect of ‘ Loans and Advanees bearing Interest ’.”’ :

45

The motion was adopted. B
(1229 )



1230 " LEGISLATIVE ASSEMBLY. [9TH SEPT. 1938.

IﬁDI‘AN,V Posts AND TELEGRAPHS DEPARTMENT.
 The Honourable Sir George Schuster : Sir, I beg to move :

“¢ That an excess grant of Rs. 5,37,109 be voted by the Assembly to regularise
the expenditure chargeable to Revenue actually incurred in excesd of tl;e’w,r?t_ed grant
in the year 1930-31 in respect of ¢ Indian Posts and Telegraphs Department ’.

The motion was adopted.

RAmLways.
RAD-wAY BOARD.

The Honourable 8ir George Schuster : Sir, I beg to move :

¢ That an excess gfant of Rs. 34,327 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1930-31 in respect of ¢ Railway Board °."’

Dr. Ziauddih Ahmad (United Provinces : Southern Divisions :
Muhammadan Rural) : Sir, I just want to ask one question, and that is,
whether the money we are going to vote now will be added to the deficits
of the current year.

The Honourable Sir George Schuster : I think my Honourable
friend must have noticed that we are dealing with the expenditure charge-
able to revenue actually incurred in excess of the voted grant in the year
1930-31, and the expenditure has already been incurred and included in
the accounts for that year. This is merely regularising what has been
spent in excess.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question 1is :

‘‘ That an excess grant of Rs. 34,327 be voted by the Assembly to regularise the
‘railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant.in the year 1930-31 in respect of ¢ Railway Board .’

The motion was adopted.

‘ . WORKING EXPENSES—ADMINISTRATION.
The Honourable Sir George Schuster : Sir, I beg to move .

‘‘ That an excess grant of Rs. 18,70,248 be voted by the Assembly to regularise
‘the :railway .expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1930-31 in respect of * Working Expenses—Administration *.”’

The motion was adopted.

,  APPROPRIATION FROM DErrEciATION FUND.
The Honourable 8ir George Schuster : Sir, I beg to move :
“‘ That an excess grant of Re. 2,39,58,961 be voted by the Assembly to regularise

the railway expenditure actually incurred in excess of the voted grant in the year 1930-31
in respect of ‘ Appropriation from Depreciation Fund .’

The motion was adopted.

MISCELLANEOUS.
The Honourable 8ir George Schuster : Sir, I beg to move :

‘¢ That an excess grant of Rs. 14,960 be voted by the Assembly to regularise
the railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1930-31 in respect of ¢ Miscellaneous ’.’’, . .

The motion was adopted.



Dnmbs FOR EXCESS GRANTS. -1231

APPROPRIATION FROM THE RESERVE FUND.

The Honourable 8ir George Schuster : Sir, I beg to move :

¢¢ That 4n excess grant of Rs. 6,36,160 be voted by the Assembly to regularise
the railway expenditure actually incurred in excess of the voted grant in the year 1920-31
in respect of ¢ Appropriation from the Reserve Fund ’.’’

The motion was adopted.

STRATEGIC LINES—WORKING KXPENSES AND MISCELLANEOUS.

The Honourable 8ir George Schuster : Sir, I beg to move :

‘‘ That an excess grant of Rs. 1,67,449 be voted by the Assembly to regularise

the railway expenditure chargeable to Revenue actually ineurred in excess of the voted

ant in the year 1930-31 in respect of ¢ Strategic Lines—Working Expenses and
iscellaneous ’.”’ - =~

The motion was adopted.
DEMAND FOR SUPPLEMENTARY GRANT.

NEw Caprtar, WoRgS AT DELHL

The Honourable 8ir George Schuster (Finance Member) : Sir, I beg
to move :

‘¢ That a supplementary sum not exceeding Re. 9,81,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
gxe lh{ear ending the 31st day of March, 1934, in respect of ¢ New Capital Works at

e. !'l’

Mr. Jagan Nath Aggarwal (Jullundur Division : Non-Muham-
madan) : Sir, this expenditure of Rs. 9,81,000 appears to be part of a
very large project the details of which have not been supplied to the
House. We got some information the other day in reply to a question
that an expenditure of something like a crore of rupees was to be incurred
in building quarters for clerks, for the Members of the Legislature and
for various other purposes, and that the New Capital project, which had
been closed owing to stringency in the year 1930-31, was now going to be
revived. Although this expenditure of Rs. 9,81,000- appears to be a
fleabite in connection with the expenditure on New Delhi, the point under-
lying it is a very important one. The point underlying is, is this chapter
of capital expenditure in New Delhi going to be re-opened, and for how
lJong * What is in contemplation ? I ask this more for the sake of seeking
information at this stage than of saying anything of my own, because we
should like to know more definitely as to the programme to whick we are
going to be committed by this expenditure of Rs. 9,81,000. It appears
that the idea is to provide accommodation for a large body of clerks. If
it is part of g scheme that a number of offices are going to be retained in
New Delhi and their migration to Simla is going to be stopped, then per-
haps many of us may welcome that step. If it is to be in connection with
the Federal Legislature, that would be something which we shall have to
do, and we might as well be told what is in contemplation, whether it is
in view of the fact that the Federal Legislature will be holding its sittings
in New Delhi during the summer period or whether it is only to provide
accommodation for them in the winter and that they will be holding their
Sessions in Simla, or what. In faect, this grant of Rs. 9,81,000 opens up a
very large chapter, the details of which have not been: furnished to ws, I



1988 - e, MEQISLATIVE ASSKMBLY. - - - [97m SEpr. 1933.

[Mr. Jagan Nath. Aggarwal.] , |
weuld submit that more information on this subject be vopchsafed to us so
that we: might know what we are going to be committed to by sanctioning
this. expenditure. :

" Mr. Lalchand Navalrai (Sind : Non-Muhammadan) : With respect to
this item of capital expenditure on new construction at New Delhj, I might
say I was on the Standing Finance Committee when this question came up.
It was decided by a majority, but it was not decided without a contest.
The first point raised by me was this. That this project had been kept in
abeyance, and what were the reasons now-a-days, when our budgets are
precarious, for reviving it ¢ I may say for the information of the House
that two reasons were put forward. One was that at the time the money
market was such that they could. Lorrow money on easy terms, and the
second was that labour could be got at cheaper rates. We know that this
is the question on the new Constitution. We do not know whether the
Federal Legislature is going to sit all the time at Delhi, or what is zoing to
kappen when the Federal Assembly is brought into existence. It is pre-
mature to say that all this is being done with the intention of providing
in advance of the Federal Assembly. Therefore, that point does not
support the case of the Government. The next question is the easiness with
which money can be got now. Why should it be said that the money con-
ditions will not be better still later ¥ Therefore, unless there is some
ulterior motive in it, which I cannot understand, nothing substantial in
the shape of reasons has been put forward before the Standing Finance
‘Committee or in this House and I do not think the House would be justi-
fied in sanctioning this project being taken at this-time. The seecomd
reason given was easy labour conditions. We do not know whether labour
expenses are going to increase ar going to decrease. These are hypothetical
contentions and will not hold good unless there are other reasous which
‘Tecessitate . this expenditure at this time. I may say plainly that they
want to build 57 bungalows for officers. Those officers are living now in
Delhi and they have their bungalows which they have got on reunt. They
can wait until the finances prosper.

The Honourable Sir Frank Noyce (Member for Industries and
Labour) : May I interrupt the Honourable Member ? I understood him
to say 57 bungalows. The number is 37.

Mr. Lalchand Navalrai : I am sorry. It was only a mistake. 37 is
correct. With regard to quarters for subordinates, several quarters are
propcsed to be constructed. But they can also wait, because some of them
are accommodated in Government quarters and some in rented houses.
These two questions were carried by a majority and I saw that {here was
po hope -of my carrying my point. I thought that it would be much
better not to oppose the third item without prejudice but on principle I
would say that the whole scheme should wait and. ghonld nat be taken up in
a’kurry and Withont any eogent redsons which havé not been disclosed.

- Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa -
Mubaramadan) ; Sir, T can not be a party: to such waste of public money..
1 wonld suggest to-the Government to wait and not be in'a hurry to spend
80 much amount in these. days of depression. : It is true that now-a-days
they can get money at a-cheaper: rate; but more important items are before:
us. . You will rzemember, ‘8ir, that on several ‘occasions when proposals for
expepditare .were lyid before Government, they said that money. was not’
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available. Take Agriculture or Education. If you want to improve these
matters, you will find the Finance Member saying that money is not avail-
able. Money is not available for agricultural improvement, for edues-
tion, for the development of industries and for improving communications.
There are two alternatives. Either money is available or it is not. - If
money is not available, what is the use of spending it on these buildings,
when there are more important ilems pending before them for want of
funds. If money is available, then I would suggest that it should be spent
on more deserving objects. Whatever money is spent by Government, you
will find that it is spent on bricks and on quarters. If the question of
education comes, you will find tiiat so large a proportion is spent on build-
ings that very little is left for professors and actual training. If the yues-
tion of agriculture comes, again the major portion is spent or quarters for
officers. I want money to be speul on real improvements and mnot on
bricks. On this principle I oppose the whole idea and would ask (Govern-
ment to wait and see.

We do not know when the Federal Assembly will come into existence,
whether it will come after two or three or four or ten years or whether it
will come at all. There are so many ifs in the White Paper that you can
say nothing with certainty about it. If there is no certainty, what is the
use of spending so much money ¢ Now, Sir, if you turn to page 51 of the
proceedings of the Standing Finance Committee, you find that no mention
of the recurring expenditure is made. When so many buildings are yoing
to be constructed, they will eertainly require a large amount of money for
recurring expenditure, for maintaining those buildings. I find it is put
down as mil. Turning to part (5), I thought I would get there some in-
formation as to what amount Government consider they will get back on
account of rent, but I find only a two line remark to this effect ‘* Recoveries
of rent from the officers, clerks and legislators in respect of the residential
accommodation which will be allotted Lo them ’’. This is a very plain
thing. Every one knows that when you spend something on buildings, you
will get something in the shape of rent. I want to know from {he Finance
Member what amount they expect to get from these bungalows. There is
absolutely no mention of that in the proceedings of the Standing Finance
Committee. Unless we know something about what the return will be on
these buildings, we cannot sanetion this amount.

Further, T find that the type of quarters provided for the legislators,
the representatives of tlLe people, is of an inferior one to that of officers.
It 1s ve1y ovident from this fact that they have provided Rs. 10 lakhs and
50 thousands for 37 bungalows and only five lakhs for 33 legislators’
quarters. The numbers 37 and 33 are almost the same, but the suin to
be spent is less than half.

The Honourable 8ir Frank Noyce : May I ask the Honourable Mem-
ber two .questions ? One is—what about the families of -officers ¢ The
other -is-=would legislators be- willing to pay the: same ‘rent - for thelr
quarters that the officers pay for theirs ¢

Mr. M. Maswood Ahmad : T think legislators will not object to pay

ten per cent. which is reahsed from the oﬂ‘icers We are prepared to pay
you Rs. 60.

Sir OOW&SJI Jebangir (Bombay City : Non-Muhammadan Urban) :
May T ask the Honourable Member whether he meant to insinuate that nen-:

efficial legislators should have no familigs 1 .
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' Mr. M. .Maswood Ahmad : 1 find officers getting Rs. 200 or:Rs. 300
get much bigger and better quarters and only ten per cent. is taken from
their pay. In this way, I think, Government are losing money.

" You will also find that the opinion of the Committee was this :

..‘“ The Committee approved the proposal, but with regard to officers’ and clerks’
quartera, Mr, 'Jadhav, Diwan Lalchand Navalrai and Sirdar Harbans Singh Brur dis-
sented on the’ grou.nd that sufficient information had not been provided regarding the
Qounhﬂlty ‘of accommodating Government servants in private bungalows.’’

80 I shy that full information has not been provided to us. With
t‘h_ese wotds, I'suggest that Government should wait.

The Honourable 8ir George Schuster : I rise to intervenc at this stage
in ordel ‘to deal with the main point which has been raised—the Justlﬁoa-
tion of this expenditure. I am very glad to have an opportunity of defend-
ing this particular proposal and I must confess, to a very great astonish-
ment, that Honourable Members opposite should have found any reason for
objecting to it at all. I would defend it on two grounds, both general
grounds and particular grounds. As regards the general ground, I think
Honourahle Members opposite have not been backward in
urging on the Government that they should take some steps to relieve the
present economic depression and one of the courses which has been at all
times nrged on the Government is that they should undertake public ex-
penditure on public works which would give employment. Now, Sir, one
of the great difficulties in carrying out proposals of that kind is to find
oprortunities for expenditure which are Jjustifiable and remunerative.
Hononurabhle Members know that we have been studying the matter in con-
nection with the Railways and that if we can find remunerative occupations
for eapital we think that the time has come when the restrictions on capital
expeuditure which have had to be imposed during the last three vears
shionld he relaxed. We have also been studying opportunities in other direc-
tions, wch as undertaking a programme of building construction of this
kind where the buildings are urgently needed and where some commerecial
retur: ‘ean be obtained from them. This is a-very excellent exan:ple of the
sort of nublic-works that can be undertaken and which can have some small
effect on relieving the present economic depression. I am told that the state

12 Noox of unemployment in Delhi is particularly bad.

: There is a large population which has accumulat-

ed from the days when big contracts were being given out. That popu-
latmn cannot be hastily dispersed over the rest of India and our informa-
tion is'that the distress among the population of that kind in Delhi has been
particylarly bad. Now, Sir, this is only a small move, but at least it is
"doing something to relieve that very great distress.” On that general ground

I think that a programme of this kind deserves support from all quarters of
_'ﬂm House.

I qhould like to tell the House someth.mg of the history of thls project.
‘When I came out to India ar Finance Member I was met by a very urgent
demard for further expenditure on housing accommodation in Delhi. It
was found that the original programme was by no means sufficient and that
there was a definite urgent need for expenditure on housing accommodation
amounting to well over a crore, even after cutting down the departmental
demands to the very minimum that we could do. Unfortunately, at that
time I foresaw that Government’s credit was going to be very severely taxed
and that in the next few years it was absolutely necessary to put a check on

: capital expenditure of all kinds. | We had to: get the sitnatien in hand,” We
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have now succeeded in getting the situation in hand.and tde House’ will re-
member the very moderate demands for capital expenditure which I brought
forward in the Budget of this year. We have, in fact, got our credit on
to a very high level and we have practically reduced the demands which .
we make on the public for new loans to loans which are ;u:q_ulred for re-
deeming existing loans. Now, Sir, having reached that position, on broad
financial grounds we feel that we are in a position to underfake capital ex-
penditure again and we have been looking about for projects, as I have al-
ready said, with the idea that we can by starting schemes of this kind pro-
duce some small effect to relieve unemployment. That being.so, it obvi-
ously became a reasonable thing for us to reconsider re-opening this De}hl
capital project and make good the arrears of housing accommodation which
we had put aside for over three years. Then on top of that cam: an addi-
tional reason. We had to contemplale tie need for considerable additional
accommodation at Delhi when the new Constitution came into heing. Now,
I do not agree with my Honourable friend, Mr. Maswood Ahmad, in saying
that that is such a distant prospect that we need not take it into aceount at
all. We must take these things into account, and we must undertake the
construction of buildings particularly at a time when we can take advantage
of bottom prices—bottom prices as regards the cost of building and bottom
prices as regards the cost of raising the capital which is necessary. I am
sure that the inhabitants of New Delhi in the future, say, three or four years
hence, would have very good cause to criticise us most severely if we had
not taken this opportunity of making a change in our policy. Then, Sir,
turning to other particular grounds—and I have already dealt with this
point incidentally—there is definitely a most urgent need for housing
many Government officials, particularly among the clerks. I am told
that the overcrowding at present has reached a very undesirable stage
and provided that money is available, we certainly ought to meet a need
of that kind. My Honourable friend, Mr. Maswood Ahmad, has raised
the question as to whether we shall get any return from this expenditure at
all. It is very difficult to make exact calenlations because it is impossible
to estimate exactly how many of these houses will be occupied for the full
‘year. A large proportion of the Delhi houses is, of course, occupied for
the full year, but it is difficult to say as regards a particular house whether
it will be occupied for six months or 12 months. But on the basis of the
rents now charged and the building costs which we now estimate, if a house
is occupicd for a full year we can look for a return of up to 5 per eent. . If
the house is occupied only for half the year, probably we can only get 2} per
cent. return.. The annual return, therefore, will be something hetween 2%
per cent. and 5 per cent., and as we now can raise money at somcthing like
4 per cent. or under, I think the House will recognise that a loss involved
in construction of these houses is not a great onme. Moreover, it is bound
to be a diminishing loss because, as things advance, one is bound to see
greater use. say, for 12 months in the year, of houses in Delhi.

Honourable Members have raised the question of the Simla exodus.
Well, Sir. we are not ready to make any definite statement atout that, but
I can tel! my Honourable friends that Government are seriously recon-
sidering that position in the light of two factors. The first is that the
shortage of water, which was one of the chief reasons for not enlarging the
summer ‘population in Delhi, will shortly be overcome. The other reason

_is that we must look forward to conditions which will prevail in the future.
" 'When' thére js a'‘Federal Ascembly I think Honourable Membuers:. will re-
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~[Sir George Schuster.]
cognise that anything in the nature of a Simla Session will probablly be im-
possible.

Mr. M. Maswood Ahmad : What will be recurring expenditure every
year on these cases ?

The Honourable 8ir George Schuster : [ do not think I need be inter-
rupted in order to answer my Honourable friend’s question, for I do not
think it is particularly relevant to the main line of my argument. I was
making the point, Sir, that if we look forward to the future, we must foresee -
an inevitable change in the nature of the all-year-round population in New
Delhi. Therefore, my point is that this expenditure is likely to become
inereasingly remunerative. Sir, on these grounds I hope that the House
will pass this small supplementary estimate which, as I said at the outset,
I feel really represents a policy which deserves support from every quarter
of the House. .

Dr. Ziauddin Ahmad (United Provinces : Southern Divisions :
Muhainmadan Rural) : Sir, I welcome the announcement of the Finance
Member that he has succeeded in establishing the credit of the country and
that he is now in a position to embark on the scheme of new capital expen-
diture. Those of us who have studied the world conditions in economic
matters will realise that it has not been a joke to maintain the credit of a
country during the last three years and it will not be a joke to maintain the
credit of the eountry during the next few years. Every country is really
in a very difficult position and, comparing our country with other countrics,
T am glad to say—and I eongratulate the Honourable the Finance Member
—that we are much better off than many other countries in the world. But
before he embarks on the scheme of capital expenditure, which I would
welcome very much, I would like to ask whether his scheme of retrenchment
which began about two years ago will now end. A large number of persons
have been thrown out of employment. These persons were drawing very
low salaries and they were in a miserable condition. Before we embark on
any scheme of capital expenditure to relieve unemployment, we should have.
some kind of official statement from the Honourable the Finance Member
that the future retrenchment in the various branches of the Government de-
partments will now cease. It may be possible to have more economic ad-
ministration in some branches, but economic administration is very differ-
eni from the retrenchment of the hands in order to save money. Therefore,
I would like the Finance Member to reconsider this particular ¢.estion and
give a statement on the floor of the House that all the retrenchment
schemes, which we had been having during the last two years, will now
come to an end.

. Mr, B. Das (Orissa Division : Non-Muhammadan) : Sir, coming as
1 do from one of the most distressed areas, the provinee of Orissa, that
ig so much flood-stricken now, I was very much touched io hear the
speech of the Honourable the Finance Member. Fot the first time the
Finance' Member . feels for economie: distress of the people or those o
the unemployed list. He. said that he had:- .increased the credit of thé
Government of India though some of us, on -this side of the House, do
not believe it in view of the fact that the Government of India and the
Punjab Government floated their recent loans at heavy discount. Yet
he says that the tide has turned and the Government now turn -their
mindl to revive the new-capital project of Delhi.in order to give better
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hounes for their clerks and officers and’ also to improve the comnditiens
of the distressed people in Delhi who have gathered there fcr a large
number of years to eke out their livelihood through' the building projects
of the Government. But, if I could believe the pledges which the Honour-
able the Finance Member gave to this House and if Government are in a
position of solvency, then their first duty would have been to reduce taxa-
tion. But they have not done so. Instead of doing that, they incur fresh
capital expenditure and, according to the estimate of the Honourable the
Finance Member himself, the project will not bring more than four per
cent. to the exchequer while the Honourable Member will borrow at a higher
rate of interest. When the economic distress set in, the Government of
India were very solicitous about their officials and revised the house rents
that were paid by the front-benchers and by the back-benchers of the
Government of India. What happened ? Just on the eve of the ecoboraie
depression, every official on the front-benches has been paying 50 per
cent. less than what he used to pay before. I know even the Members of
the Legislature, at whom I do not know why the Honourable Sir Frank
Noyce had a joke a few minntes ago, even they are paying less than what
they used to pay three or four years ago. We do not know why the Gov-
ernment are so solicitous for those who can pay and yet they bring out
deficit budgets every year and increase the burden of taxation on the
people. I cannot subseribe to any new capital expenditure until the
pledge which the Honourable the Finance Member gave to this House is
redeemed. Before any capital expenditure is incurred, I want there should
be reduction of taxation. The income-tax level which was reduced to
Rs. 1,000 should be raised to the level of Rs. 2,000 and the surcharges on
income-tax should be taken off. As long as that is not done, we, on this
side of the House, cannot support any extravagant expenditure on the
part of the Government of India.

Two years ago, when the Gandhi-Irwin Pact was under discussion
and when Mahatma Gandhi visited Delhi, he went to the residence of my
Honourable friend, Sir George Schuster, and also to the residence of
Mr. (now His Excellency Sir Herbert) Emerson and, after visiting them,
Mahatma Gandhi said that in the Swaraj Government he would not like
to tolerate officials having residences extending to three acres of land with
extensive gardens, while poor people were still living in congested areas
like Delhi, Bombay -and, other places. But I believe that the officials,
who are now adorning the front and back benches, know that what the
Coungress was demanding or what Mahatma Gandhi was demanding will
not materialise. There will be no Government in the nationalist fashion
or in the Congress fashion. Now the Government of India can euter
again on their policy of extravaganee in house building for their officers
while 1t is well known even to the Honourable the Finance Member that
in New Delhi many private buildings have been built. There are several
fat contractors who got themselves enriched through the New Delhi
project. + 1 do not want to repeat, seven or eight years afterwards, the
scandals of the New Delhi project and the mismanagement of the huge
funds and how a capital project of four crores ultimately became sixteen
crores. 1 do not want to allude to the stone-yard seandal and other
scandals, I do not-want to refer to Commissions, non-official and official
that sat for days. Yet there are today in Delhi many contractors who
can build private houses. I ask the Government, why do they not sub-
sidise private comtractors to build private houses ¥ There are still many "
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private houses einpty in the winter season in New Delhi. ' Apart from that,
I understood that the Government of Imdia 'practxsed retrenchment and
reduced their staff of clerks and officers, - Where is this sudden demand in
the number of quarters for the officers and clerks, for whom, I am glad to
see, that the Honourable the Finance Member is so solicitous ¥ Where
did this sudden demand arise ! If there is a demand, that demand ecan
be postponed until the Honourable the Finance Member introduces his
Bulget next Session, until he reduces taxation, until he shows that there
is real solvency in the country and also of the Government.

I am alarmed to learn that my Honourable friend is already dreaming
of having new capital expenditure in the railways. He knows it that the
railways have not paid him his share of six crores of rupees for the last
two years. Let the railways pay first six crores to the General Revenue
wiih all the arrears and then the Honourable the Finance Member can
accord sanction to the Financial Commissioner, Mr. Rau, to ineur further
capital expenditure on railways. Of course I have seen a pamphlet
(Report of the Statutory Railway Authority Committee) circulated showing
that the future Legislature, whether it is the present Legislature or the
Federal Legislature, will not be asked to scrutinise the expenditure on rail-
ways. In future, the Legislature will only be asked to meet the deficit on
railways. I hope my Honourable friend, the Finance Member, has read
that document and, knowing the extreme deficit condition of the railways,
he still foreshadows that there will be further capital expenditure on
railways. I look with alarm and the country would look with alarm at
the suggestions which the Honourable the Finance Member has put
forward. I will be the first man to congratulate him if he will show in
his hudget speech on the 28th February next that Government have turned
the tide and that Government have brought out a surplus Budget aud
that Government have reduced these emergency taxes for which the
Honourable the Finance Member took power in September, 1931, on the
fair promises which he gave then. He did not even acknowledge on a
subsequent occasion that he gave any promises to the House and to the
country at that time. Until then, I do hope, this House will not accede
to any idea of capital expenditure or to any increase in the deficit of the
Government either in the General Budget or in the Railway Budget.

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : Sir, the present demand is only for Rs. 9,81,000. But as my
Honourable f‘rlend Mr. Aggarwal, has said, this opens a very great problem
on which a larger amount oft nearly 50 lakhs will be spent. Sir, the
present demand is for housing some of the clerks and officers, and when
the Standing Finance Committee asked for more information, the reply
was that the information required was not available. I now find tliat the
information has been denied even to .this House. We have seen, Sir,
that each bungalow for officers costs Rs. 31,000 and the return, that is
got from them, even if they are occupled for all the 12 mon*hs is
hardly 4 per cent. The Honourable the Finance Member said that it
was 4 per cent., but I find that, as only 10 per cent. is taken from the
officers, the calculated interest will not @mount to even 4 per cent. In-
formation on this point was asked in the Standing Finanee Committee,
but it was not forthcoming ;: and, inspite of our objections .and protests
that :the consideration of tlns demsnd should be :postponed. till :the
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meeting of the Finance Committee, the whole thing was hurried
?):f.on?. do nt)l:;gthink there is amyjustification for this. -The housing in
New Delhi may be insufficient, but at the same time I may point out
that private owners have been investing their money and erecting houses
suitable for the officers and the staff. Information was asked about the
number of private houses that were available for accommodating officers..
''hat information also was not available at the time the Finanee Cow-
mittee met, and it has not been made available even now. In such
circumstances, it will not be proper for this House to give its consent to
this heavy expenditure which does not stop at Rs. 9,81,000, but will be
multiplied in the long run many times over. The town of .New I)el]_n
is increasing and the number of private houses that are being b\:'lllt is
also on the increase. Government do not want to take any notice of
this fact and do not take into consideration the number of private houses
that will be available specially for the officers and the clerks, and they
want to rush this House into sanctioning this scheme which will entail
on the finances of Government a very large amount in future. Sir, I
hope this House will reject this demand.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : Sir, there is a saying that he who builds a New Delhi digs his
own grave, and this saying is based upon history. . We have read of the
seven cities of Delhi wherein lie the graves of the founders of those
cities. Sir, when the capital was transferred from Calcutta, it was a
great Viceroy, who had imagination, who said that Delhi was a city of for-
gotten kings and dynasties and that the Capital ought not to be removed
from Calcutta to Delhi. With Calcutta the history of the rise of the
British power is associated and I could not understand how many patriotic
Englishmen could agree to such an outrageous proposal of severance from
past associations and, sacred memories of their great work in this land.

Sir, at the beginning we were given to understand that about 12 crores
would be needed for building the new Capital at Delhi. Immediately
land grabbers came in and around Delhi. but the Government outdil
them. They built New Delhi on the ruins of Old Delhi. Those who had
occasion to drive to the Kutb Minar in those days from the old city of
Delhi might have noticed that the area consisted of one or two hamlets
with a little arable land here and there and that it was full of jungles
and graveyards. It may be said that that land has now been rendered
into a paradise. I do not know whether it is a paradise or not, but we
know that we bled the Indian tax-payer to build the New Capital while
there was already a Capital with ail neecessary paraphernalia in Caleutta.
Whatever might have been the motive behind the transfer of Capital, 1
submit that to spend such huge sums upon building a new city in a
country where old and ancient cities with sacred memories behind them
abound is a thing which no Government should have undertaken. Sir,
from 12 erores gradually several more were being added year after ycar
and we thought we had nearly come to the end, but we see that there
is to be no end of capital expenditure upon.this New Delhi. One piece of
adviee that I shall give to the Honourable Member in charge of this
motion is that he should advise the Government of which he forms a
part to go back to. Caleutta. (Laughter.) Sir, I see the Government
Members are Yaughing. Of course Delhi is a very safe haven for them
for 'there is-little- publie life.and little: oriticiem of their aeétions, But I
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tell you, Sir, and tell them through you that a time will come when Delhi
like Calcutta will have a forceful public opinion and probably they will
have to shift themselves to some desert area near by or to Sind. But
‘alcutta enjoyed the benefit of being the Capital City of the country only
for a century or so, and, to deprive her of that position, was not at all
proper. I would not have grudged any money to the Government, but
my point is that if, at this time, as is said, money is cheap owing to the
low rate of interest, I would advise them to try and relieve the distress
of the agriculturists with this money. Why not remit some revenue so
that the landholders may remit the rent of their temants 7 These are .
things which we have always pressed upon Government and I think it will be
better if, instead of spending nine lakhs on the building of a few houses
for clerks and for the legislatures, they were left to find out their own
aceommodation in New Delhi where many houses are available as also in
Old Delhi where I think there is plenty of accommodation.

Sir, if you remember the days when the Capital was at Calcutta,
neither the clerks nor high officers had quarters built for them there :
but they could easily find accommodation for themselves in that City of
Palaces. What was the necessity then of removing the Capital to Delhi ?
To say that these clerks and officers have to be provided with acecommoda-
tion is rather amazing, as they form an infinitesimally small proportion
of the people for whom nobody cares to provide accommodation. They
have either to build their own houses or to hire houses for themselves.
Then, why this solicitude for a class of people who live at the expense of
the tax-payers and provide them with accommodation at the cost of the tax-
payer ¢ 1 am opposed to any such grant on principle, and, as I have
pointed out in this House, the initial mistake was the transfer of the
Capital from Calcutta to Delhi. Again, to say at first that only 12
crores would be required and, then, by leaps and bounds, to add several
more crores, is wrong : I submit we must be told when this sort of ex-
penditure will come to an end. But I think it will not come to an end
so long as the poor Indian tax-payers can be robbed of their hard-earned
money. If the Capital at Delhi could continue from the year 1912 till
now, for nearly a quarter of a century, without this accommodation, I
cannct understand why suddenly, in this year of grace, 1933, there should
be a necessity for expenditure of this amount. We must be given to Jnow
how these clerks and officers accommodated themselves previously, and
what was their difficulty. There are lots of bungalows in the Civil Lines
and there are lots of houses in the old City of Delhi and, if a simple bus
service is instituted......

An Honourable Member : Those houses are unfit for habitation.

Mr. Amar Nath Dutt : But the predecessors of the present Executive
Council Members and others lived in the houses in the Civil Lines and
all of them were accommodated there. It was only a few years ago that
these houses in New Delhi were built for them. I do not think they were
inconvenienced in any way. At least there was one Honourable Member
who can bear me out—I mean the Honourable the Commerce Member, who
was at that time also in the Government of India, and he will bear me out
that the Fixecutive Councillors did not find themselves in any difficulty
whatsoever by living in" those bungalows.....
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The Honourable Sir Joseph Bhore (Member for Commerce and
Railways) : I was not an Executive Councillor in those days, and, there-
fore, I cannot speak from personal experience.

Mr. Amar Nath Dutt : At least you have knowledge of those days
and vou were living in a house there. However, whatever that may be,
1 have laid down the principle of my objection to this ; and unless I am
convineed that this New Delhi has been built for the interests of the people
or of the Empire, I for one cannot subseribe to any further cgpltal outlay,
and I would like, if there are purchasers for all these buildings in New ]?elhl,
to have all of them sold up and the Capital transferred once again to
(‘aleutta.

Mr. Mubhammad Muazzam Sahib Bahadur (North Madras : Muham-
madan) : Sir, whether the Government of India were right or whether
they were wrong in shifting the Capital from Caleutta to Delhi, the step
has onee for all been taken and now, having taken that step, they stand
committed to provide facilities in that part of Delhi known as New Delhi,
which was practically waste land when the Government shifted their head-
guarters from Caleutta to that City. Having come there, I ask, is it not
the duty of the Government of India to provide these officials and to provide
us, who come from distant places, with quarters, witlr housing accommoda-
tion ¥ I wish my Honourable friend, Mr. Amar Nath Dutt, had been an
officer of the Government of India : then I think he would have pressed the
case for housing accommodation as a pressing necessity. I, therefore, say
that the main question for consideration is whether this is really a pressing
necessity ; and whether it is justified in the -circumstances which the
Honourable the Finance Member characterised as being the most opportune
conditions in which such a scheme like this could be taken up. If the
statement of the Honourable the Finance Member cannot be controverted
on the poimt that the present is the best season as it were at which money
could be raised, and when it is borne in mind that owing to cheap labour
and cheap material at the present day there will be a saving of as much
as 2 per cent. if this scheme is taken up at once, and that, if it is taken up
three or four years hence, we shall be losing that 25 per cent. which we are
saving now, then I think we are perfectly justified in spending this amount
and in charging it to capital expenditure. No doubt, three years ago, it
was decided that whatever expenditure might be incurred in construecting
buildings in New Delhi ought not to be charged to the head of capital
but to revenue. That step was taken at that time probably as the Govern-
ment were not quite sure of their own financial position ; but as I find
that the Honourable the Finance Member has assured us that the position,
as it now exists, is far better and they can control the financial position
at the present moment, I think the step which is' now sought to be taken
is a justifiable one. Something has been said as to the special necessity
which has arisen on aceount of the Federation which is to come into being.
Quite apart from that aspect of it, I think that, so far as the present
extension of house accommodation for officers and clerks of the Govern-
ment of India and for Members of the Legislature is concerned, the House
will be doing the right thing in voting for the grant.

8irdar Harbans Singh Brar (East Punjab : Sikh) : Mr. President, I
had opposed this grant in the Standing Finance Committee on the ground
that gnough‘?naterial was not placed before us regarding the availability
of private accommodation for officers. I had not at that time considered

the other points which touch this particular item. There is no doubt that
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the information supplied to the Standing Finance Committee was insuffi-
cient and misleading to some extent. In the item, say, for Officers’
Bungalows which are 37 in number, Rs. 10 lakhs and 50,000 are provided
for. No account has been taken of the valuation of the site which is to
be used for building these bungalows, and, therefore, taking the average
sale price of each of these sites at Rs. 10,000, it comes to Rs. 3 lakhs 70
thousand, thus making a total of about 14 lakhs 20 thousand for 37
bumngalows. No figures have been given regarding the return which we
will get on this capital expenditure nor on the capital expenditure for
other buildings. There is some difficulty for the taxpayer to know what
the return is exactly going to be, but the other considerations cannot be
ignored altogether. If the Government have decided, as a matter of policy,
to provide bungalows for the officers, they cannot provide for some officers
and leave the 37 officers without any housing accommodation. In New
Delhi, we have provided accommodation for almost all officers who are
stationed there, and to leave 37 officers alone without any accommodation
out of so many thousands of officers is rather unfair to the members of
the services. You cannot discriminate between officers, and you must treat
them alike.

There is another very important factor whieh must be taken into con-
sidcration, which was stressed by the Honourable the Finance Member,
and that is, that unemployment is very much on the increase. There are
S0 many engineers remaining unemployed with foreign training, there are
30 Jnany youngmen remaining unemployed, so many M.Sec.’s and B.Se.’s
remaining unemployed, because recruitment to the P. W. D. and other
departments has been stopped, and I think it is high time that we must
provide these youngmen with some occupation to maintain themselves.. ...

Mr. Amar Nath Dutt : Bara Khamba Road is full of bubldings.

Sirdar Harbans Singh Brar : My friend must have seen as much of
it as I have seen. Those are the bungalows which cannot be suitable for
ordinary officers of Government. Those are meant for Princes, and, in the
carlier days, when accommodation was not available, these Princes rented
these buligalows at fabulous sums ranging from Rs. 10,000 to Rs. 50,000 for
a week’s occupation, and people, under the impression that they will be
able to get the same fabulous sums, built more of these palatial buildings,
and an officer, with a small family, will not be able to maintain such a big
house, nor will he be able to pay such a heavy rent for those bungalows.
Even if that fact is not taken into consideration, during our Delhi sojourn
we seldom find any of these houses lying vacant. Almost every one of them
is oceapied. There are no figures placed before us by Honourable Members
to show how many houses are actually available at reasonable rates for the
ocenpation of officers during their stay in Delhi.. . ..

Mr. Amar Nath Dutt : If the Government want the figures, I can
supply them.

Sirdar Harbans 8ingh Brar : As far as the clerks’ quarters are
concerned, the rules provide that they shall be given a certain allowance
in lieu of accommodation. These house allowances are prohibitive and
Government have to pay, I think, a couple of lakhs or more to the clerks
as house allowance, which is again a burden on the taxpayer.

Sir, this building programme of Government will provide occupation
for lahour, skilled as well as unskilled, and it will also provide accommoda-



DEMAND FOR SUPPLEMENTARY GRANT. 1943

tion for the officers of Government. If the Federation materialises, as we
all hope it will in the not distant future, housing accommodation, office
accommodation and officers’ bungalows, legislators’ quarters, ete., will
be needed. It will then naturally take sometime to build all those things,
with the result that it will put the legislators as well as the officers of
Government into much inconvenience if this building programme is not
undertaken immediately. I, therefore, think that this expenditure will do
a lot of good to the country as a whole, because it will be a capital pro-
gramme which will afford enough employment for labour. These are my
grounds for supporting this motion, though I had in the Standing Finance
Committee opposed it believing tliat there was sufficient housing aceom-

modation. )
Mr. Amar Nath Dutt : You changed 8o soon ?

Sirdar Harbans 8ingh Brar : I have a right to reconsider and review
my opinions in the light of subsequent events and in the
light of subsequent information which has come to my knowledge.
There are no private works going on now in New Delhi to
keep the unemployed busy, and it is the business of the Government,—
Government have done so in all countries—during the period of depression
that they should start public works for the employment of labour. In
addition to this, I think we should also press on the Government that they
should start capital railway works and other public works. Why should
we allow our youngmen to remain idle in their homes and to engage them-
sclves in revolutionary activities ¢ If they are not given some work to
do, the result will be that they will join the revolutionary ranks and take
to manufacture of bombs and other things.....

Mr. Amar Nath Dutt : Then you should spend more money in
Beugal.

Sirdar Harbans S8ingh Brar : When Honourable Members come to
Delhi and when they do not get sufficient orthodox quarters, they complain,
and when the Government ask for more money for building quarters, they
stand and oppose the demand. Only a short time ago, we were discussing
the housing problem, and almost all the Members of the House Committee
were stressing the need for more orthodox quarters, and here Government
are now going to give us 33 more quarters. What we stress on the Gov-
ernment is that as much economy as possible should be practised in this
building programme, and, as I understand, the rates for building materials
are very low just at present, and the time is certainly very opportune,
. because the tenders are about 30 per cent. below the estimated price. We
cannot find a better time to start this programme. In the Standing Finance
Committee the Chief Engineer to the Government of India was pleased to
tell us that he had, in anticipation, invited tenders which showed that work
could be done 30 per cent. below the estimated cost. That is to the benefit
of the taxpayer, and I think that Government have chosen a very oppor-
tune time to start this building programme now. With these few words,
I support the supplementary grant.

Mr. 8. C. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : The Honourable the Finance Member has already made
two speeches on this motion, but still I think he has not convinced the
House by gWing accurate information relating to these demands. The
three of the most important members of the Standing Finance Committee,
Messrs. Jadhav, Lalchand Navalrai and Harbans Singh, dissented on the
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ground that sufficient information had not been given to the Committee, and
*hat they had to record a dissentient note..

The Honourable 8ir George Schuster : I cannot accept my Honour-
able friend’s description of those three members as the most important
members on the Standing Finance Committee as correct. All members of
the Standing Finance Committee are equally important.

Mr. 8. C. Mitra : I never said that they were more important than
other members, but I take it that al members are important, but, to justify
my statement, I might say that they are all elected Members, and if you
will look at the list of members, you will see that more than half the number
of members are nominated, and Government can now secure half the
number of members by election to any of these Standing Committees. My
purpose was to emphasise the fact that the dissentient note was from the
elected Members, and not from nominated Members.

lowever, the anxiety of the Honourable the Finance Member was for
the unemployed of this country. I congratulate him for the great anxiety
he has shown for the unemployed of this country, because he has been
unlike his other colleagues who, however, when the question of unemploy-
ment is raised in this House, try to dissociate themselves by pointing out
that this question of unemployment is a matter for the Provincial Councils.

The Honourable 8ir Frank Noyce : I must protest against the
assertion of my Honourable friend. As Member in charge of the Industries
and Labour Department, I can naturally closely associate myself with the
proposals now under consideration before the House.

Mr. 8. C. Mitra : May I ask my Honourable friend whether he did
or did not, in reply to a question in this House, say that unemployment
was primarily a matter for the Liocal Governments ?

The Honourable 8ir Frank Noyce : That is perfectly true. We can
only take steps in regard to it in our centrally administered areas and
this project is one of the steps which we ourselves are prepared to take.

HMr. 8. C. Mitra : May I hope that in the next year’s DBudget the
Finance Member will provide for large estimates on this scale for the other
big cities also, Rs. 50 lakhs each, as he has done for Delhi, and I shall
be very glad to welcome such a Budget.

‘What the Standing Finance Committee wanted to know was whether
this project eould stand on its own legs from economic standpoint. Where
is the difficulty in giving these figures ¥ They know that, at least for the
buildings that are meant for the clerks and officers, they can get rent at
the rate of 10 per cent. They know the class of clerks or the officials that
will occupy these houses, and they can easily calculate the rent that will
be realisable from them. They certainly owe it to this House to tell us
that Government will cut their coat according to their cloth. In the past
the Government had been reckless in their eonstruction programmes not
to care for the public interest. It is not Government’s case that these
ofticers and clerks should be given some concession and provided with
houses at lower rates of rent. That is not the Government’s case. From
past experience we know that the expenditure that has been incurred for
providing houses for officers and clerks involved a great loss. When they
are now coming with plans for new building construction, is it not their
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duty to calculate what is the amount of rent realisable from the officials and
clerks ¢ And it is not difficult to find out the exact results. From that
we can see whether the projeet is economically a sound one. When this
matter was raised in the Standing Finance Committee, the Finance Member
was noi in a position to tell them whether the expendlture of so many
lakhs and lakhs of rupees was cconomically sound or proper. We are not
opposed to the policy of building quarters for the officers or for the clerks
or for the Members of the Legislature, particularly when the rate of interest
is low. We accept the policy, but thjs House must get correct figures
when a question had been asked in the Standing Finance Committee, and
now the Finance Member, without supplying us with relevant figures, wants
us to vote a blank cheque. It is difficult for us to vote on a question like
this ; otherwise, on principle, we are agreeable to this motion.

Mr. R. 8. Sarma (Nomlnated Non-Official) : I should not have been
a palt) to any conspiracy to Wastmg the time of the House, but I am
desired by my Party to inform..

Mr. D. K. Lahiri Cha.udhury (Bengal Landholders) : On a pomt of
order, Sir. How can the Honourable Member say we are wasting the tune

of this House ?

Mr. R. 8. 8arma : If any conspiracy really existed, it applies, other-
wise.. ...

Mr. D. K. Lahiri Chaudhury : Not conspiracy, but you said wasting
the time of the House.

Mr.R. 8. Sarma : Yes. I have been asked by my Party to say that we
are in favour of this demand for grant, if for no other reason thaa this,
that it will provide employment in these hard days for a large number of
labourers and it is most essential that those people who had even Dbecn
asked to quit Delhi should now find re-employment under this new scheme
of building construction. At the same time, our Party wants to impress
upon the Finanece Member two things, namely, one, that the grant should
not exceed what is now provided and, secondly, that as far as possible all
these contracts are given to Indians.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Sir, I find some difficulty in understanding the position
of some members of the Standing Finance Committee and also of the Gov-
ernment in this matter. One particular member of the Standing Finance
Committee, who has spoken in support of the grant today, dissented from
the proposal in the Standmg Finance Committee’s meeting held on the
19th August. That is what the proceedings of the Standing Fmamc
Committee of that date contain :

¢¢ The Committee approved the proposal, but with regard to officers’ and clerks’
quarters, Mr. Jadhav, Dewan Lalchand Navalrai and Sardar Harbans Singh Brar dis-
sented on the ground that sufficient information had not been provided regarding. the
possibility of accommodating Government servants in private bungalows. Dewan
Llialchand Navalrai also considered that the matter was not suﬂielently urgent to justify
e¢xpenditure at tho present time. With regard to the Legislators’ quarters, Mr. Jadhav
disscnted. Sardar Harbans Singh Brar and Dewan Lalchand Navalrai did not wish
to press their objection to this part of the proposal as the rest of the scheme had been
accepted by a majority of the Committee.’’

My Howourable friend, Sirdar Harbans Singh Brar, seems to have
changed his position, and has now supported this motion on the floor of the
House. I said at the outset of my speech that I was also not convineed
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as to the proper position of the Government in this matter of New Delhi
expenditure. They must-once for all make up their mind whether it is their
intention to abandon the Simla exodus, and to make Delhi the permanent.
Capital of India, or their intention is to continue the Simla exodus as
merrily as before and to go on sinking crores and crores of rupees amidst
the tuinbling graveyards of Delhi. I find from the proposal which was
put forward before the Standing Finance Committee :

¢‘ The Government of India had recently to reconmsider the question of re-opening
the project estimate in connection with the serious shortage, in New Delhi, of residential
accommodation for officers and clerks of all Departments which will, it is anticipated,
be greatly aggravated on the introduction of the new constitution.’’

This House, as representative of the_people of this country and as the
custodian of public revenues, has a right to know from the Government once
for all what is their intention with regard to the question of transferring
offices from Simla to Delhi and vice versa. If, as I have stated, the Gov-
ernment want to shirk this question and not to arrive at a proper decision,
this House will be justified in refusing any further grant for the extension
4 residential quarters in New Delhi. With regard to that point, questions
have been asked in this House. I myself was responsible for asking a
question, perhaps some other Members also were responsible for asking
guestions on the subject. But, as usual, the Government tried to evade the
real issuc and gave answers which were not at all satisfactory from the
public point of view. If they make up their mind to abandon the Simla
exodus, the question will arise as to the fate of the immense house property
which. will be left in Simla. Now, Sir, opinion has been expressed in

1M many quarters, and I think my Honourable friend, the
_ B Finance Member, has himself stated it this morning on
the floor of the House that with the advent of the Federal Legislature, the
bolding of the Simla Session will have to be abandoned. I do not pro-
nounce any definite opinion on this project just now, but I have a right to
ask as to what will be the condition with regard to the transfer of offices
ang the pleasure trip of the high officials on the hill top. Does this mnean
that the highest officials in the land will continue to have their annual
pleasure trips at the expense of the taxpayers, but only the Members of
the Federal Legislature will be deprived of the opportunity of coming up
to Simla. That, Sir, is a point which must be carefully looked into. T
really object that the rate payers’ money should be squandered in lakhs and
lakhs every year for the pleasure of a few individuals who might choose
to-come up to Simla with their offices and clerks and their other establish-
ments, while, we, the representatives of the people from whose pockets the
revenue comes should alone be sweltering in the plains of Delhi. It is,
therefore, necessary that Government should unfold their plans definitely,
and should not keep anything up their sleeves. We should like t0 know

‘really what is their intention. Are they going to come up to Simla, leaving
us to our fate in Delhi ?

There is just one other little point I should like to mention before I
procéed further. Labour conditions in Delhi,.being what they are, I should
like to know what arrangements have been made for housing the labour
population there. A question was asked in this House in the last Session.
Perhaps I was myself responsible for asking that question and some other
Members also. The Municipality of Delhi had given notice to many
hundreds and thousands of coolies, who were responsible for making New
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Delhi what it is today, to quit their quarters. I understand their water sup-
ply was stopped and they were asked to clear out bag and baggage. I should
like to know in that connection what is the arrangement which Govern-
ment contemplate to make in order to house the labour populatior of New
Delhi. I mean the labour population which they will employ in building these
additional quarters proposed in the scheme before the House just now.
Then, again, I should like to bring to the notice of this House the scheme
which is under contemplation. It is said that a scheme was worked out in
1930 and that it was estimated that the demand for residential accommoda-
tion then comprised additional quarters for at least 52 officers and 837
elerks, the provision of which cost about 79 lakhs. I should like to know
what happened to that scheme, as to how many officials’ and how many
clerks’ quarters were provided and how many yet remain to be provided.
It is said that the scheme was approved in principle, but had to be post-
poned cwing to the difficulty of providing funds. I should like to-know
how far the financial situation of the Government of India has improved
to justify them in embarking upen this costly project. If there is a
plethora of funds at the disposal of Government, I should like to submit
that the rate payers of the country were entitled to the first relief. A
portion of the taxation, with which they are burdened and under which
they are groaning, ought to have been remitted, but, instead of that, 1 find
that costly projects are undertaken. I am not referring principally to ihis
item which is on the agenda just now. There have been so many oiher
directions of expenditure in which the interests of the rate payers have
been lost sight of. ‘¢ Since 1930, rates for buildings have dropped com-
siderably, while money can also be obtained at much cheaper rates.”’ The
Honourable the Finance Member has not enlightened the House as {o his
scheme for providing money at much cheaper rates for the building of
these quarters. ‘‘ The Government of India therefore consider '’ the state-
ment continues ‘‘ that the present moment is a suitable opportunity for re-
opening the project estimate, particularly in view of the serious shortage
of quarters.’”’ I find that in Simla also quarters are being provided. Only
recently some expenditure was incurred in providing kitchen arrangements
for some of the Members of the Legislative Assembly occupying Longiood
Hotel, New Block. I quite welcome that piece of expenditure, but I shonld

like to know whether Government have a settled plan in tackling this ques-
tion finally and definitely. ’

The Honourable 8ir Frank Noyce : I should like to mentios with
reference to what the Honourable Member has just stated that the provi-
sion of kitchens at Longwood, which has been urged on me for some time
past, is a very small work costing a few thousand rupees.

Mr. Gaya Prasad 8ingh : I-have myself stated just now that T wel-
come that project, and, as a member of the House Committee,’T was
responsible for recommending the building of these cooking sheds. There-
fore, I do not grumble at that little bit of expenditure which the Honour-
able Member’s Department has incurred. I should have liked him to spénd
a little more in that direction, if necessary ; and I should like to know onée
for all what is up their sleeve in finally settling this question of exodus

and the permanent residence of the Government of India in New Delhi.
The statemen} says : -

¢ ‘‘ As matters stand at present, the staff of all Departments are being subjected
]% great difficulties in finding suitable accommodation. During the winter season of
32-33, there was a total demand for 2,651 married clerks’ quarters and 290 officers’
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bungalows, while only 1,602 quarters and 191 bungalows were available for allot-
ment.’’

This House would like to have a clear statement showing up to now
how many quarters have been built, at what expenditure, both for oficers
and clerks, as well as for Members of the Legislative Assembly, and what
is the cost of each quarter. Now, I understand that a project is on- foot
for building some additional quarters for Members of the Legislature in
New Delhi. Now, the House Committee met the other day, and has sub-
mitted a recommendation that the plan of the new quarters should be
submitted to the House Committee for their approval in consultation with .
the Engineer in charge of the Department concerned. I hope, Sir, the
Honourable Member’s Department will look into the matter and comply
with the request made therein.

The Honourable 8ir Frank Noyce : I have already promised that.

Mr. Gaya Prasad 8Singh : I am glad that my Honourable friend has
promised to look into the matter and to build those quarters in consulta-
tion with the representatives of this House on the House Committee :

‘¢ A large part of the clerical staff find themselves compelled to choose between
finding accommodation in the already overcrowded city of Old Delhi, or of sharing with
those to whom it is allotted the insufficient available accommodation in New Delhi, to an
extent far in excess of that which would be adopted were they allowed reasonable frcedomn
of choice.’’

T should like the Government to throw more light on this somewhat
complicated sentence which occurs in their proposal. What exactly is the
number of clerks who reside in Old Delhi and what are the quarters avail-
able to them, and how Government want to provide bungalows for them in
New Delhi, and in what locality :

¢¢ The difficulties experienced, for want of adequate residential accommodation, by

the superior staff are also well known.’’
I should like to understand clearly what is meant by the superior staff
Does it refer to Gazetted Officers or only to non-gazetted officers 7 How
many of them have found accommodation in Government buildings, and
how many of them have to be provided for in the new plan which Govern-
ment lLiave before them :

‘¢ It may be noted that large numbers of officers are embarrassed every year by
not knowing till the last moment whether they can count on finding any accommodation
at all in New Delhi, while some of the highest civil and military officials are unable year
ufter year to proeure any Government residence and are compelled to reside in hotels.”’

The mention of the military officials brings me, Sir, to the question of
accommodation for the Members of the Legislature in the Western Hostel
in New Delhi. I -understand that last time a few Members of the
Legislative Assembly, who applied for quarters in the Western Hostel
were not provided with quarters, just for the reason that they were in
occupation of some of the military officers and officers of the Air Force. Of
course, I do not object that they should have been accommodated in the
Wesiern Hostel, but T should like to know definitely what is the plan of
the Government in dealing with applications for quarters from officers of
the Government and the Members of the Legislative Assembly in the
Western Hostel. I understand that the Western Hostel was built expressly
for the purpose of the Members of the Central Legislature, and I think that
they should be given a preferential right to reside in the Western Hostel.
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1f there is an extra accommodation available, then it should be made over
" to-the civil or military officers of the Government of India. In this con-
“'nection, 1" should like to bring to the notice of the Government one other
recommendation which was made by the House Committee the other day.
It-was to the effect that one block of the Western Hostel should be reserved
.tor Members of the Assembly.

" Mr. " President (The Honourable Sir Shanmukham Chetty) :
' Thv Chair would like to know from the Honourable Member how long he
h w1lI speak. In view of the advanced discussion on this motion, the Chair
pmpoaes to sit until this motion is finished. 4

Mr. Gaya Prasad 8ingh : I hope, Sir, you are not sitting in the
afternoon.

Mr. President : The Chair proposes to adjourn the House after the
guestion is put on this motion.

Mr. Gaya Prasad 8ingh: Then I will take two or three minutes
miore. 1 was submitting, Sir, that the House Committee had made a recom-
mendation that one block of the Western Hostel should be reserved for
Members who live in orthodox style and that a kitchen should be provided
behind the block. In view of all these considerations, to which Mewmbers
of this House have given expression, I hope the Honourable the Finance
Member or the Member in charge of the Department will look into the whole
question. It should not necessarily be supposed that we are opposing the
item- which is before us, but we should like to be enlightened on those points
to which the attention of the Government has been drawn in the course of
the debate this morning.

The Honourable 8ir George Schuster : Sir, I do not wish to make
a long speech now. I wish only to take adwantage of the opportunity which
you have given e to answer one or two points that have béen made. In
the first place, my Honourable friend, Mr. Mitra, referred to the distinetion
between elected and nominated members of the Standing Finance Com-
mittee. T would like to remind the House that the Standing Finance Com-
mittee consists of an official Chairman and 14 unofficial members elected
by this House and that, at present, out of these 14 members, 11 are elected
members and only 3 are nominated members. One of these three nominated
members is actually the nominee of one of the unofficial parties in this
House. T think there is no (‘ommittee which has a hand in transacting
business in connection with the Legislature which is so predominantly
unofficial in its character as the Standing Finance Committee. I am the
only Jfficial on the Committee and I have taken every opportunity that I
have had of testifying to the very great assistance which I have always had
from every member of the Standing Finance Committee, whether they be
elected ar nominated.

Then, Sir, my Honourable friend raised the question of lack of informa-
tion. 1f there has been lack of necessary information, I sincerely apologise
to the House. T was not, as the Honourable Members know, at the Stand-
ing Finance Committee when this matter was taken up, and I confess I did
not know if there was any unsatisfied demand for information. A good
many questichs have been asked in the course of this debate and, I am sare,
I am entitled to say on behalf of my Honourable colleague, the Member
for Industries and Liabour, that his Dopartment will go into all these ques-
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tions and that, before the House is asked to take any further step in con-

nection with this programme, we will endeavour to put before the House
information on all the points that have been raised.

Now, Sir, there 15 only one other thing that I wish to say and that is
as regards the general financial position. There has been, I thiuk, certain
amount of confusion in some of the remarks which have been made by my
Honourable friends opposite between capital expenditure and espenditure
which has to be charged to revenue. 1 never ventured to state that, so
far as the budgetary position was concerned and so far as the balance
between current revenue and the current expenditure was concerned, we
had any justification for looking forward to any definite improvenient. - We
hope that things are getting better, but there certainly is no evidence on
which I can-express an opinion of that kind. What I did say was that as
regards the Government’s capacity to undertake capital expenditure, the
position had entirely changed. But I wish to say now that we should not,
even in the present position, feel ourselves justified in undertaking capital
expenditure which was going to put upon the revenue position of the Govern-
ment in future any serious burden. In the case of the present proposition,
the cxpenditure is, to d very large extent, remunerative. The slight differ-
ence that may occur between the actual return from the letting of the
houses and the interest that is to be paid will, at any rate, on the amount
of expenditure which is now in contemplation, not appreciably affect the
Budget or the Government’s power to remit taxation. We are not asking
the Ilouse to undertake any project which will substantially or appreciably
deteriorate the budgetary position. That, Sir, makes the position perfectly
clear and I will not detain the House any longer with my remarks on this
subject. . .
Mr. President (The Honourable = Sir Shanmukham Chetty) :
The question is :

‘¢ That a supplementary sum not exceeding Rs. 9,81,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
glelh)_'e’a.r’ ending the 31st day of March, 1934, in respect of ¢ New Capital Works at

elhi ’.*

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
11th September, 1933.
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